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CENTBAL ADMINISTEATWE TRIBUNAL 
GUWAHATI BENCH. 

O.A. No. 311/2005 

DATE OF DECISION: 22.12.2005. 

Sri P.R. Kalita 
	

APPLICANT(S) 

Mr. U.K. Nair 1  Mr. B. Sarma 

-VERSUS- 

U.O.L & Others 

Mr. A.K. Chaudhuri, Addi. CC.S.C. 

ADVOCATE FOR THE 
APPLICANT(S) 

RESPONDENT(S) 

ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLE MR JUSTICE G. SIVARMAN,  VICE CHAIRMAN. 

THE HON'BLE 

Whether Reporters of local papers may be allowed to see the 
judgment? 

To he referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the 
judgment? 

Whether the judgment is to be circulated to the other Benches? 	
ME 

Ju ci gin en t delivered by Hon able Vice-Chairman. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 31112005 

Date of Order This the 22d December 2005. 

The Hon'ble Mr. justice C. Sivarajan, Vice-Chairman. 

Sri: Pranjal Raj Kalita, 
Son of late A.R. Kailta,. 
Inspector, Central Excise (Service Tax Cell), 
jorhat Division. 

Applicant 
By Advocates 	Mr. U.K. Nair and Mr. B. Sharma 

- Versus - 

The Union of India, 
represented by the Secretary, Ministry of Finance 
(Department of Economic Affairs), New Delhi - 110 001. 

The Union of India, represented by the Secretary, 
Ministry of Finance (Department of Revenue) 
New Delhi -110 001. 

The Commissioner, National Savings Organisation, 4th Floor 
CGO Complex, A block, Seminary Hills, Nagpur - 440 006. 

The Regional Director, National Savings Organisation, Assam 
Region, R.G. Baruah Road, Guwahati 24. 

The Chief Commissioner Customs and Central Excise, N.E. 
Region, 3rd Floor, Cresens Building, M.G. Road, Shiliong. 

The Commissioner Central Excise, Dibrugarh Commissionarate 
Milan Nagar, Lane - F, Dibrugarh. 

The Deputy Commissioner, Central Excise Division, jorhat. 
Respondents. 

By Mr. A. K. Chaudhuri, Addi. C.G.S.C. 
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SIVARATAN. T. (V..C.) 

The applicant is presently working as Inspector in the 

Central Excise (Service Tax Cell), Jorhat Division. He is a resident of 

North Eastern Region. He was transferred outside the North Eastern 

Region, namely Ernakulam in the State of Kerala. After completion of 

tenure period, he was transferred back to the North Eastern Region, 

namely Dibrugarh. The applicant was getting Special Duty Allowance 

from the date of his joining at Dibrugarh. It so happened, the 

applicant was found to be surplus in the department in which he was 

working. The applicant was redeployed and he was posted on transfer 

as Inspector in the Central Excise Commissionerate at Dibrugarh. 

The applicant's grievance is that after his posting in the Central 

Excise Department as Inspector, he has not been paid Special Duty 

Allowance. 

Mr. U.K. Nair, learned counsel for the applicant submits 

that the applicant made many representations (Annexures - 7 series) 

before the Secretary to the Government of irdia, Ministry of Finance, 

Department of Expenditure, New Delhi. Counsel submits that the said 

authority has not taken any decision in the matter so far. 

Mr. A.K. Chaudhuri, learned Addi. C.G.S.C. for the 

respondents submits that the question regarding admissibility of 

Special Duty Allowance has been considered by a Division Bench of 

this Tribunal in the order dated 31.05.2005 in OA. No. 17011999 and 

connected cases and certain principles regarding grant of Special 

Duty Allowance are stated in paragraphs E2 and 53 of the said order. 

Standing counsel submits that if the representations (Annexures - 7 

9. 
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series) alleged to have been sent by the applicant has not so far been 

disposed of, the same will be disposed of in the light of the aforesaid 

decision - 

4. 	1 find merit in the said submission of the standing counsel 

for the respondents. A. Division Bench of this Tribunal in O.A. 

170/1999 and connected cases has decided the question of 

admissibility of Special Duty Allowance to Central Government 

employees in its order dated 31.05.2005. Paragraphs 52 and 53 of the 

said order read thus: - 

"52. The position as it obtained on 510.2001 
by virtue of the Supreme Court decisions and 
the Government orders can be summarized 
thUS: 

Special Duty Allowance is admissible to 
Central Government employees having All 
India Transfer liability on posting to North-
Eastern Region from outside the region. By 
virtue of the Cabinet clarification mentioned 
earlier, an employee belonging to North 
Eastern Region and subsequently posted to 
outside NE Region if he is retransferred to 
N.E. Region he will also be entitled to grant. of 
SDA provided he is also: having promotional 
avenues based on a common All india seniority 
and All India Transfer liability. This will be the 
position in the case of residents of North 
Eastern Region originally recruited from 
outside the region and later transferred to 
North Eastern Region by virtue of the All India 
Transfer Liability provided the promotions are 
also based on an All India Common Seniority. 

53. Further, payment of SDA, if any made to 
ineligible persons till 510.2001 Will be 
waIved." 

Since the applicant states that his representations (Annexures - 7 

series) are pending before the Secretary to the Government of India, 

Ministry of Defence, Department of Expenditure, New Delhi, I am of 

the view that this application can be disposed of by directing the 2nd 

respondent herein to dispose of said representations, if the same has 
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not already been disposed of. In the circumstances, there will be a 

direction to the 2nd respondent to dispose of the annexures - 7 series 

representations stated to have been flied by the applicant within a 

period of four months from the date of receipt of this ordr in the light 

of the governing principles laid down in paragraph 52 extracted 

herein above and any other subsequent government orders by a 

reasoned order and communicate the same to the applicant 

immediately thereafter. 

The application is disposed of as above at the admission 

stage itself. The applicant will produce a certify copy of this order 

aiongwith a copy of the O.A. to the 2nd respondent for compliance. 

(GSiVARAJAN) 
VICE CHAIRMAN 

1mb! 
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ORI6ItL APPLICATION NO. 	( i 
	 • 

Sri Pranjal Raj Kalita. 

VERSUS 

The Union of India & Ors. 

aei1t. 

That the applicant has by way of 	this 
application assailed the inaction on the part of the 
respondent authorities in not releasing to him the 
Special Duty Allowance ( SDA ) admissible to him in 
respect of the services being rendered by him under the 
respondent authorities. The applicant was initially 
appointed as a District Savings Officer in the National 
Savings Organisation at Guwahati.. Thereafter vide an 
order dated 12.09.1997 the applicant was promoted to 
the cadre of Deputy Regional Director, National Savings 
Organisation and posted outside the North Eastern 
Region at ErnakLtlam, Kerela On completion of his 
tenure of posting at Kerela, he was again vide order 
dated 27.102000 transferred in the same capacity and 
posted at Dibrugarh, Assam. Consequent upon his 
transfer to Dibrugarh, Assam, the applicant having 
become eligible as per the policy decision adopted by 
the Government of India vide the office memorandum 
dated 14.12.2003 for receipt of Special Duty Allowance 
( SDA )the same was granted to him. Subsequently the 
applicant was declared to be surplus staff and was vide 
order-dated 21.03.2005 posted on redeployment in the 
office of the Excise Commissionerate at Dibrugarh. The 
grievance in the instant application is in respect of 
the illegal, arbitrary and discriminatory action on the 
respondent's part in not releasing the said Special 
Duty Allowance ( SDA )as is admissible to the applicant 
since the date of his joining the instant department. 
It may be mentioned here that the applicant had joined 
the Excise Department in continuation of his earlier 
service in the National Savings Organisation and he was 
brought over to the Excise Department an transfer. 
Representations were preferred by the applicant 
ventilating 	his 	grievance before 	the 	competent 
authorities 	but to no avail. Hence the 	instant 
application. 
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ORI8UL 1PLIcATION ND. 3 it 	--- 

Sri Pranial Raj Kalita. 	
-
70-1 

VERSUS 

The Union of India & Ors. 

I 

Si. No. 	: 	Particulars of case 	 Page 

• 	1. Original Application 1 - 

• 	 2. Verification -------- 

 Annexure- 1 

 Annoxure- 2 

 Annexure- 3 

 Annexure- 4 -------2-3 	2- 

 Annexure- 5 ------ 

B. Annexure- 6 - 2 

9. Annexure-7 series ----- 

----------------------------------- --- 	
--------- 

Filed by: 

L) 
Advocate. 
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(An application under section 19 of the Administrative 
Tribunal Act, 1985) 

ØftI6ffiL WPLICATION ND. 	12.- 

BET WEEN 	 .• 	
(J7•  

• 	Sri Pranjal Raj Kalita son of Late 

• A.R. Kalita, Inspector, Central 

Excise (Service Tax Cell), Jorhat 

Di v is ion.. 

	

VERSUS 	 - 

The Union of India, represented 	- - 

by the Secretary, Ministry of 

Finance, (Department of Economic 

Affairs)., New Delhi - 11001. 

The Union of India, Tepresented 
/ 

by 	the Secretary, Ministry of 

Finance (Department of. Revenues) 

New Delhi - 11001. 

The 	Commissioner, 	National - 

Savings Organisation, 4th floor, 

C130 Complex, A Block, 	Seminary 

Hills, Nagpur - 440006. 

4 The Regional Director, National 

Savings Organisation, Assam Region 

R.G. Baruah Road, Guwahatj - 24. 
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The Chief Commissioner Customs. 

and Central Excise, N.E. Region, 

3rd Floor, Cresens Building, M.G. 
w 

Road Shillong. 

The Commissioner Central Excise, 

Dibrugarh Commissionrate 	Milan 

Nagar, Lane - F, Dibrugarh. 

7 The Deputy. Commissioner Central 

Excise Division, .lorhat.. 	. 

	

.. 	 . 

• 	1 	enaLIT 
• 	- 	 .. 	•- 	•• 

-This instant application is not-f direct against any 

particular order passed by any authority but, has been 

preferred against the arbitrary, illegal, malafide and 

discriminatory action/ inaction on the part of the 

respondent authorities in not re]easing to the 

applicant, from the month of April, 2$05 onwards, the 	* 

1t.Special Duty 1llowance" (SDA) iihich he is legally 

entitled to in respect of the services being -rendered 

by him. 	 . . 	 . 

2. r nrnIlcTIcNi- 	- - 

The applicant declares that the subject matter of 

this application is well within the jurisdiction of 

this Hon'ble Tribunal. 
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10-111ITAT1ON( 

The 	applicant 	declares 	that' the 	instant 
	

0 

application, has been filed within the limitation period 

prescribed under section 21 of the Central, 

Administrative Tribunal Act, 1985. 

FT6IC1 

• 4.1 	1. That the applicant is a citizenof' India by 

birth an'cl as such he is entitled to all the i'ights, 

protections and privileges as guaranteed under the 

Constitution of India and 'Rules framed there under. 

	

4.2 	That the applicant states that pursuant to 

his selection in a recruitment process, he ' was 

initially appointed as a District Savings Officer in 

the National Savings Organisatian at Guwahati. As per 

the relevant service rules, the conditions governing 

his service such as promotions transfer, etc. were also 

subject to assessment on All India Basis. 

	

4.3 	'That the applicant states'that vide' order 

dated 02.9.97 he was promoted to the cadre of Deputy 

Regional Director, National 'Saviflgs,in the '•'scale' of 

pay of Rs.2000-3500(PrereVised) and' was posted to 

Chandigarh, Punjab. Thereafter vi'de . an order dated 

12.09.97 the posting of the applicant to Chandigarh was 

modified and he was posted on his promotion to the 

cadre of Deputy, Regional Director, to Ernakulam, 

$ 
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Keral a. 

Copies of the orders dated 02.0997 and 

12.09.97 are annexe& asflr1' = - 

respectively. 

That the applicant states thatiflTtermE of 

the order dated 12.09.97, the applicant proceeded to 

assume the responsibilities of the promoted post of 

Deputy Regional Director at Ernakulam, Kerala an 

16.03.97 and discharged therein his duties to the best 

of his abilities and without any blemish to any 

quarter. 

	

• 	•  	 That your applicant states that n completion 

of his tenure at Kerala, he was vide communication 

bearing No. 20304- 32/ TRFR/ 6-1/ 90-1 dated 27.10.00 

issued by the Commissioner, National Savings 

Organ isation, transferred and posted a Deputy- Regional 

Director at Dibrugarh, Assam. In pursuance to the said 

communication the Regional Director, National Savings 

Organisation vide his order dated 14.12.00 released the 

petitioner from Kerala to facilitate his joining at 

Dibrugarh. Accordingly, the applicant joined as Deputy 

Regional Director at Dibrugarh in the month of January, 

2001 

4.6 	That the applicant states that the Government 

of India in the Ministry of Finance, Department of 

Expenditure, in view of the need for attracting and 

retaining the services of competent officers for 

service in the North Eastern Region adopted a policy 
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decision vide an Office Memorandum dated 14.12.83 

towards extending certain incentives to Central 

Government civilian employees posted to the North 

Eastern Region. One such incentive was the grant of 

"Special Duty Allowance" (SDA) to those employees who 

have "All Indi.a Transfer Liability' and posted atNorth 

Eastern Region. Subsequently, confusions arouse from 

time to time as regards determining the eligibility of 

• 	a candidate for the grant of the said "Special Duty 

• 	Allowance" (SDA) inasmuch as persons: ineligible were 

extended with the benefits of grant of "Special Duty 

Allowance" (SDA). Therefore necessary clarifications 

were issued in this respect vide different Office 

Memorandums clarifying . the position as regards 

determining 	the eligibility of a 	candidate 	for 

extending the said benefit of "Special Duty 	iloiajance 1 ' 

(SD.A). The Office Memorandum dated 29.05.02 contained 

the final clarifications issued by the Government of 

India in this regard and laid to rest all 	the 

controversies regarding determination of eligibility of 

a candidate towards extending the benefit - of "Special 	-' 

Duty Allowance" (SDA). •It was clarified therein that 

only those employees whose recruitments were effected . 

•an 	All India Basis and subject to the 	further 

conditions 	of promotion and transfer being 	also 	41 

affected on All India Basis are eligible for the grant 

of the said "Special Duty Allowance" (SDA). To the said 	• 

Office Memorandum dated 29.05.02, was appended also a 

statement clarifying the points of doubt regarding. . . 

'. • 	I 
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admissibility of "Special Duty Allowance" (6DA) to 	* 

employees of the Central Government. The clarification 

No. 4 (four) and clarification No. 5 (five) attracts 

attention in the instant case inasmuch as it determines 

the eligibility of the applicant as regards grant of 

"Special Duty Allowance" (SDA)to him 

Copies of the Office Memorandums dated 

14.12.83and 	29.05.02 are annexed as 

4 respectively. 

4.7 	That the applicant states his 'case 	is 

squarely covered by the policy decision adopted by the 

Government of India vide the 'said Office Memorandums 

dated 14.12.83 and 29.05.02 towards grant of: "Special 

Duty Allowance" (SDA) to Central Government civilian 

employees posted at North Eastern Region. The applicant 

was promoted to the Cadre of Deputy Regional Director 

vide issuance of the order dated 02.09..97 and the very 

manner in which the promotion and posting' of' the 

applicant on his such promotion was effected clearly 

indicates that the promotion to the cadre of Deputy 

Regional Director were effected on All India Basis and 

the incumbents in the said post were settled with All 

India - Transfer liability. The seniority of the 

incumbents in the cadre of Deputy :Regional Director 

were determined on All India Basis. Accordingly, on his 

re-posting to the N.E. Region, the applicant, in 'terms 

of the extent instruction being entitled to "5DM" 

w.e.f. January, 2001 i.e. w.e.f. the date he had 

assumed the charge of the post of Deputy Regional 

Vil 
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Director National Savings Organisation at:Dibrugarh. 

4.0 	That the applicant states that while he was 

discharging his duties as the Deputy Regional Director 

in the office of the National Savings Org.anisation at 

Diburugarh, he was declared to be surplus and 

redeployed and posted on transfer as Inspector in the 

Central Excise Commissionerate at Diburagarh.. 

consequently vide an order dated 21.03.05, the Deputy 

Regional Director, (i/c) National Savings, Guwahati 

relieved the applicant from his duties in the National 

Savings Organisation thereby enabling him to report at 

the new place of posting in the- Central Excise 

Commissionerate at Dibrugarh. 

A copy of the relieving order dated 

21.03.05 is 

• 	 49 	That the applicant states that t*e joined- his 

• duties as an Inspector, Central Excise Commissionerate, 

Dibrugarh, Assam on 23.03.05 on transfer from the 

National Saving Organisation (Ministry of Finance), 

Government of India, Department of Economic Affairs as 

redeployed by the Central Surplus Cell (DOPT) as per 

revised scheme for redeployment  of Surplus-StaffRules, 

1989 under Govt of India, Department of Per & Trg 

Office Memorandum No. 1/ 18/88 - CS. III dated 

01.04.89. It is pertinent to quote here the relevant 

paragraphs 11.2 and 11.4 of the said-Revised Scheme for 

Redeployment of Surplus Staff Rules, 1989 1  under Govt 

oflndia, Department of Per and Trg. Office Memorandum 
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No.. 1/ 18/ GB - CS .111 dated 01.04.89. 

?arpb 1i2 

"As at present the surplus employees wiiIbe treated to 

have been appointed by transfer in public interest in 

the matter of admissibility of joining time, joining 

time pay and transfer TA. for moving to the new post 

located in a Central Government Department." 

t.aa.ti = LLA 

"In other service matters, they will be ' treated as 

appointed by transfer."  

As per the provisions of the paragraph 11.2 and 

paragraph 11.4 of the said Office Memorandum dated 

01.04.89, the redeployed surplus staff who are 

permanent employees are treated to have been appointed 	' 

on 	transfer 	in 	respect 	of 	matters 	regarding 

admissibility of joining time, joining time 'pay and 

transfer T.A. including also matters pertaining to 

other service conditions. The applicant prior to his 

posting on transfer in the Office of the Central Excise 

Commissionerate was being paid "Special Duty Allowance" 

(SDA) as admissible to Central Government civilian 

employees posted at North Eastern region. The applicant 

on being transferred to the office of the -'Central 

Excise 	Carnmjssjonerate, Dibrugarh would nalso be 

entitled for the grant of the "Special-Duty Allowancet' - 

(SDA) as per the provisions governing the service' 

conditions of transferred employees and also in view of 



the fact of the applicant's case being squareFly -covered - 

by the provisions as contained in the Off ice -Memorandum' 

dated 14.12.83, 29.05.02 and 0t.04.89.--Inthi 

connection the "Last Pay Certificate" issued - by the 

Deputy Regional Director, National Savings, Guwahati 

clearly indicated the grant of "Special Duty Allowance" 

(SDA) to the applicant and the same is also payable to 

him on being posted on transfer to the office :of the 

Central Excise Commissionerate, , Dibrugarh. The 

respondent authorities. now cannot deny to the applicant 

the payment of the " Special Duty Allowance" ( SDA in 

blatent violation of the existing provisions governing 

the field. 

A copy of the last pay certificate dated 

21.03.05 is 

• 	4.10 	That the applicant 'states that again in the 

month of June vide an order dated 15.06.05, he was 

transferred in the samegrade of Inspector from the 

Off ice of the Central Excise Commissionerate, Dibrugarh 

and posted at the Service Tax Cell, rCentral  Excise, 

Jorhat 	Division. The applicant is continuing 	to 

discharge his duties in the Jorhat Division of the 

Central Excise Department till this very date but, the 

"Special Duty Allowance" (SDA), as is admissibl-, 	- •• 

not being paid to him w.e.f. April, 2005. Being 

aggrieved 	the 	applicant 	preferred 1 	several 

- 

'V 

im 
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representations being representations dated 	9.05.05, 

24.06.05, 24.08.05 and 30.09.05 highlighting therein 

his grievance as regards not payment of the 'Special 

Duty Allowance" (SDA) to which he is legally entitled 

and being due in respect of the services being rendered 

by him in the department concerned. The said 

representations having failed to evoke any response and 

the applicant being deprived of his çenuine and 

legitimate dues, has approached this Hon'ble Tribunal 

praying for immediate and urgent relief/ relief's 

failing which, the applicant tends to suffer 

irreparable loss and injury. 

Copies of the said representations dated 

09.05.05 1  24.06.05, 24.08.05 .and30.09.05 

are annexedas aMoXUM = flseries. 

4.11 	That our applicant states that-he on -being 

released from the National Savings Organisation, w.e.f. 

• 

	

	21.03.05 proceeded to join against the post under the 

respondent no, 6 to which he was posted on transfer, on 

• 23.03,05. The petitioner was paid his salaries for the 

month of March, 2005 by the Central Excise department 

in terms of the (Annexure - 6) last pay- certificate and 

he was also paid SDA even for the period he had worked 

• 	under the respondent no. 6. Thereafter w.e.f. •April, 

• 	2005 5  the SDA receivable by the applicant has been held 

up. It is pertinent to mention here that no order-  was 

issued towards withholding of the SDA receivable by the 

applicant and the same was so withhold in colorable 

4/ E 



exercise of the powers rested in the authorities. 

4.i2 	That 	your 	applicant 	states 	that his 

appointment as Inspector Customs and Central Egcise was 

in 	continuation 	of 	his 	earlier 	service 	as 	Deputy 

Regional 	Director, National Savings 	Organisation.. As 

per 	the extent instructions, an employees declared to 

be 	surplus 	on his re-deployment is 	treated 	to 	have 

assumed 	the charge of the post against ia,hich he is so 

re-deployed, 	by 	way 	of 	transfer. 	Accordingly all 

benefits 	accruing 	to the employee by 	virtue 	of the 

• 	service rendered by him against the post from which he 

• 	 was 	declared 	to be surplus, is also 	required 	to be 

extended 	to the said appointment in 	re-deployment by 

treating his service to be continuous. 

4.13 	That the applicant states that his -case is 

squarely covered by the policy decision adopted by the 

Government of India towards grant of "Special Duty 

• 	Allowance" (SDA) to Central Government employees posted 

• 	to the North Eastern Region. Also the provisions of the 

Office Memorandum dated 01.04.89 pertaining to 

redeployed surplus staff of the Central Government 

Organisations being treated as transferred employees  in 

matters regarding grant and •accru.al'of service benefits 

to such employees renders the applicant, eligible for 

• receipt' 	of "Special Duty Allowance" . (SDA). 	The 

respondent authorities being "Model Employees" cannot 

• 	now act in violation of the said policy decisions and 

• 	provisions governing the service conditions • of • the 
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employees and deny to the applicant his genuine and 

legitimate 	due towards receipt of "Special 	Duty 

Allowance" (SDA) in respect of the service being - - 

rendered by him. 

4.14 	That the applicant 'states that the action/ 

inaction on the partof therespondent authorities in 

not releasing to 'him the "Special Duty Allowance"iSDAyt 

is arbitrary, illegal and discriminatory and cannot 

stand the scrutiny of law. The respondents are duty 

bound to issue appropriate orders towards facilitating 

release of the "Special Duty Allowance" (SDA) to the 

applicant inasmuch as non-releasing of the same has 

resulted in the applicant being meted out with' hostile 

discrimination. 

4.15 	That the applicant 'states that --the actionf- 

• 	inaction on the part of the respondent authorities in 	' 

denying/ not releasing to him his genuine 	and 

• 	legitimate 	due towards receipt of "Special 	Duty 

Allowance" 	(SDA) is 'in clear violation ' of 	the 

• principles of Natural Justice and Administrative fair 

play and invites interference towards the issuance of 

appropriate orders upon the respondent authorities 

directing release of the "Special Duty Allowance" (SDA) 

to the applicant. 

- 	 4.16 	That the applicant demanded justice but the 

same has been denied to him. 

y 

4 "- 	 f-•'-'• 
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4.17 	That this application has been filed bonafide 

and to secure ends of justice. 

5 	 ULE WITh LJàL 	WUUN5r - 

5.1 	For that in any view of the mater the action/ 

inaction on the part of the respondent authorities in 

denying to the applicant his due SDA is not sustainable 

and requires interference by this Hon'ble Tribunal in 

the matter. - 

5.2 	For that the prornotionof the applicant to 	- 

the cadre of Deputy Regional Director and his posting 

to Kerala clearly reflect that the promotions and 

postings of the incumbents in the cadre of Deputy 

Regional Director are effected on All -  India Basis and 

the incumbents have All India Seniority! All India 

Transfer Liability. Accordingly on his re-posting to 

the N.E. Region, the applicant is entitled to SDA. 

5.3 	For that the appointment of the applicant as 

Inspector, Custom & Central Excise being effected by 

way of transfer and in continuation of the service 

being rendered by him as Deputy Regional Director, All 

Service benefits including SDA enjoyed by the applicant 

in the post of Deputy Regional Director, National 

Savings Organisation are also liable to be extended to 

him in his current place at posting. 

5,4 	For that, the action/inaction on the part of 

the respondent authorities in denying/ not releasing 

the "Special Duty Allowance" (SDA)as is admissible to 
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him under the relevant provision of law, in- addition to 

being in violation of principles of Natural Justice is 

also in blatant violation of the established procedure 

of law. . 

5.5 	2 For that, the eligibility of, the applicant 

having already been determined towards payment of the 

"Special Duty Allowance" (SDA) and that he having been 	.• - 

paid the same in the erstwhile department, it cannot be 

denied 	to him now on his transfer to another 

department. 

For that, the action onthe -part.of th 

respondent authorities in denying/ non releasing to him 

the "Special Duty Allowance" <SDA) is arbitrary., 

illegal, malafide and discriminatory and invites 

interference from this Hon ble Tritunal towards the 

issuance of appropriate order/ orders upon the 

respondent authorities directing release of the 

"Special Duty Allowance" (SDA) admissible to 	the 

applicant. 

The applicant craves leave of the Hon'ble - Tribunal . 

to advance more grounds both leg.al..as well as factual 	- 

at the time of hearing of the case. 	. 

61 MEMMS IL DE OEMIMOUNCIMMEM - - 

/ 	 That the applicant declares that te has exhausted 	- 

all the remedies available to him and there is no other 	.. . 
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equally efficacious alternative remedy available to 

them. 

The applicant further declares that he has not 

filed any application, writ'petitionor sutt regarding 4. 

the grievance in respect of which this application is 

made before any other court or any other bench of. this 

Tribunal 	or any other authority, nor 	any -such 

application, writ petition or suit is pendinq before ' 

any of them. 

8. iOELJM 6GK*W -FORms  

Under thefacts and circumstances- stated above, 

the applicant most respectfully prays that the instant 

application be admitted, records be called for and 

after hearing the parties on the cause or causes that 

may be shown and on perusal of records, be pleased to 

grant the following relief s to the applicant: 

9.1 To pay to the applicant the SDA w.e.f. April, 2005 

:jn terms of the payments of SDA being made 	the 

applicant before April, 2005. 

8.2 To direct the respondent to• release to the : 

applicant, arrear of "Special Duty Allowance' (SDA) 

accruing to him in respect of the service rendered by 

him in the present department. 

, 	
4 
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9.3 Cost of the application. 

0.4 Any other relief/ relief 	that the app1icart ivay 

be entitled to. 

Under the facts and circumstzrces of the 

applicant prays  that your lordshipswotzldbe p1easedto-: 

direct the respondent authorities to release to the 

applicant the current SDA. - 

10 . 	..........* .................5* Slaa 

• 	11 --py.s 	- - aL 	L 	--- 

IPO No. - - 	Q S \ 

Issued from - 

i i i) 	P ayab 1 e at - Suwah at i. 

An Index showing the particuiarof. 'docurnen-tsis-

enclosed  

i•1 3 .- 

• As per Index. 

- 	 •• 	 • 	.•-- 	 - 	- 
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V E R u F I C AT ION 

I, &ipranjalRajKalita Son of Late :• 

A. P. Ka3ita, aged about 	years, working 

as Inector, central Excise .( Service Tax Cell), 

jorhat Division, do hereby solemnly affirm an 

verify that the Statements made in paragraphs 

true to my 

knowledge; those made in paragraphs (34) 

are true to my information derived from 

records and the rests are my humble suissions 

before the jjn'ble Tribunal. 

And I sign this Verification on this 	day 

of December,2005. 

Deponent. 

C 
'I-: 
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-. 	 Annexure 

Government of India 
No..20014/2/83/B.IV 

•Ministryof Finance 
Department of Expenditure 

New Delhi, Like 14'th Dec83 
p 

E 
	

OFFICE tIEMURANDUM 

• Sub •:, 	Allowances and facilities for civilian enployees of the 
Central Government serving in the States and Union 
Territories of }iorth Eastern Region-ifrprtJ/iienlS thereof. 

• 	
The need for attracting and reLairüncLi3 services of txxtpeteflt 

• officers for service in the North Eastern Region cuiprising tie State of 

Assam rlesjhalaya. Manipur, Nagaland ai'J Ilizorarn has been engaging the 

attention of the Goverrtnent for scxie tine. The GoverrIll3nt had appointed 

a ctmiittee under' the Chairnanehip of Secretary, Department of Personnel 

I-: ;H• 	' and Administrative Reforms, to review the existing allowances & 

[ H 
Adiinisbrative Reforms, to review the existing allowarces and facilities 

admissible to the various caLegor'i3 of Civilian CutiLol Goveruent 

gtiployees serving in this region ard to susL suitable l,iptoveients. 

• 

	

	
The recxxnmondatlons of the CoitnriLtee have been carefully considered by 

the Goverment and the President is ruw p]esed to decide d3 follows - 

]inure of 

There will be a fixed teture of posting or 3 years at a tine for 

officers with servIce of 10 year's of less and of 2 years at. a Line for 

officers with more than 10 year's of service, Periods of lejve, training, 

etc , in excess of 15 days pet' yea,' will 1)0 excluded in court ting Lila  

tenure period of 2/3 year. Officers, on cu;oleti.on of tlx fixed tetw'e 

of service mentioned above, may be considered for posting to a station 

of' the! r choict as far as posibio. 

The period of deputation of the ConL,'al Goyerrm3t1 t. eiivlovoes Lu the 

Lates/Uti1on Territories of the North EasLe!'Il Region, will çiral1y be 

'for 3 years which' can be oxter.3ed in e>ccepLiOR3l cases itt exigerci!33 of 

public service as well as when the er,layue concerned in prepared to 
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stay lOtjer, Thu acililssib

lePutation allLvjal.re will also Continue to 

be Pa1 during the period of depu0 so • 	• I 	

N ' '2  
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(enal Gover,ne#t CIVIl 

Llabi.Lity  Will 
	

! an pj 	wt 	
ve all 'ja Tra,fr be urant 	

(ty) of 	 Ailuw 	at the rate 

	

2' er cent of 

fl POsU 	

basic y Ubjf3Ct 
to a cojljr or R5.400/_ per 

to any 5tation inthe North Eastern Regjo11• ch f 	;ploy 	
who are exeIIed Frontpa 

Yment 	 cu of Inne TaN 

	

wifl, however r 	e1jjb] for this 
	 ia1 (Ly) Allo, Pedal (ty) Allo 	
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P e DePUtaL1 	 specjaj Pay aI)i 	
(L ) A1lc:, 	ale 	buj, dta,1 subject to thu LIkIt1On tft the total 

of ucft NcI 	(Lt;y) lic 	Plus  Pay/utaLIori (ity) 	
wii 	

Ri 400/- M 	 Al1 	lIke 
 (R 1 	l ocality) 
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N N ew DcLli, d4td the 29th  May, 2002 

S 

O)JJCEIt'f11'IORjiND(JM 

eCt 	SpeoiLl Duty Allowance (& civilian employees, of the Central 
Government Serving in the State and Union lcniones of Noith 

" , V: 
L 	 'Eastern Rc8ion including ikkiin.... 

- -----"..-------------- -------- ------p  

5' 	 . .. 

• 	The UIdCEL3UCd is directed to ickr to this L)cpni tiucut's OM 14o.20011/3/83- 
J3,(V dated 14,12.83 and 20.4,11987iead With OM No.20014/16/86-1!JV/IS,1I.(3) dated 

12.88, and OM N.1 1(3)/95.E.11.(IJ) dt. 12.1,1996 on the subject mutibned above. 

Cci tan inmitives were granted to Ccntral Govet-ninent employces posted in 
NI 1  r ioii vi"de OIvl dt 14 12 83 Special Duty Allowance (SDA) IS UHO of the 
mt.cutivcs lyditted to tilL Central Govenuncut cmployccs having All India Transfer 
LldbII ity' I he ncccssai y hu ificatton foi dULl iniiung'tlic i\il India Iinnsfcr Liability 
ws issued vidc OM dt.20.4.87, laj,iiig clown that the All India Tiansfer Liability 61 
the members of any. service/cadre br incumbents of unypost/group of posts has tobe 

• deici mined opplyhij the tests of Icculililient zone, promotion Zone etc., i.e., 
whether lcciujt'mcnt * to scvviccJc:nJnJ1,o;t lizu; lPccji iisade on All I iiilia ' lniis and 
whether pi oInot.ion is also douc on the bai s ol an all I cdiii common 5111101 ity list for 
the splvlcdLadreIpos( as a whoic A nit mc 1I,1lI( in the appointnteiit icitcr to the effect r that (lie person conccincd is liable to be traiufcm red nnywhcrc in India, did imot make 
hiiii C1IibIC fi)I the 811111t ()fbj)CCilil i)uty Allowance, 

.3. 	S91110.61pZoyeo3 womidn8 in' NL iciuii who weic nit dlp,iLilo (or guuit of 
, Special Duty,* Mlowucc 'in accordance Withihe orders liaucd liomit tiiiic to tune 

itatcd the isuc of l)UY1ic11t of Special I)uty to tltcmim befoi, CAT, 
•GuwaliaU ).knch and in certain cases CAT upheld the lirayer of cIupI0YCCS The 
Cutiii1 Government filed appcals'n8aiIts( 'CAI — orders wlikii have been decided by 

S SuprcLnc.c.oLrt of India in favour of Ut)J, The llwi'bkSuprcmnc Coumt. in judgernent 
dcvced on 20.9,94 (iii CiviI Appeal Nt). :325 ci 1993 in the c4u;e of UôI and Ois 
V/s Sh. 'S. Vijaya Kumar and Ors) have I lpheld the submissions of the Government of 
india tluit C.J. ckihiaii Eniployces 'who have AH India 'l'rmimisfir Liability are entitled 

• 

	

	to the giant of Special Duty Ailow'ince oil l,citig post 'd to any stitkni in the Noith 
Ea,(cj U Rejton f'oznoutsidc thc it.,mun nimI pcciaI 1)uty Allowance would no tbL 

I 	 becau se 	a clause In tht ppohmnij1r relating to All India 
Tierjjt( 

 

lii a rcccnt appeal filed by 'Iciccotii Depaitinent (Civil AimaI No7000 of 
201, 	aiisiiip ouL of,SLP, No.5455 of 1999), Stiprcmimc C9tut ot' In 	lmmisoide;cd on 
5110.2001 that this apieal is covered by (tic judgeiiieiit ,  of' this Coutt in tiic ease of UO1 
4 'Ors. vs. .. Vijayku;nar & Ors. repoited as I 994.(Supp.3) SCC, 649 and followed 

iii the case oF UOI & Ors vs. Executive Olticcj' Asocjatioji 'Gioup C ,  1995 

:r • 	 - 	 ". 
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'))CC, 757, 1'here1or, this appeal is to be allowcd •  in favour of the UOI. The 
tb.Ie .Supi cine Ciurt further ordered that whatever nniount has UCCIUThRI  10 . 1119 
y'w.tyof DA wilt not, 	 i nspite of 

	

the appeal has been allowed. 	 I 	. 

	

-:--- 	
----:• 	 ..,. 

In vic W of the
. 
 aforesaid judgcincnts, the Cutcria for payment of Special Duty 

'iijco 	'phield by the Supreme court, is rciteuaicd as under;- 

,, 	•. 	,: 	
•.: 

"The ,Spdcial' Duty _Allowaitce shalt be admissible to Central Govcinnicnt 
cmploy.pcs having AJI india Trailsfcr Lktbi!ity'on p051mg to North Easteiit 

, region (including Sikkim) from outside the rc8ion.' 1  

Oases for grant of Special Duty AllOwaucclncludim Uiosc of All India Service 
cr,s my be regulated strictiy in accrdance 'il* the abovd mottioncd criteria. 

I All 112c Miziitrks1Dcpartments etc. arc requested to keep the above 
.cions in view for strict 'compliance. Further, as per directIon of Iluu'blc 

'me Coyrt, ithas also been decided that — 

: The'amount already .  pad on llcc9unt ofpecial Duty Allowance to the 

ineligible persôn not qualifying the ctitcriamcutioiied in 5 above on or before 
5, 0,2001, which is the date of judgiucnt of' the Stpreme Cowi, will be 
wni'ed,' However, rccovc'ies, if any, ilrcady'mudc, iteednot be refunded, 

The amount paid on accodatof Special Duty A1IoWaiie to ineligible persons 

	

after 5.10,2001 will be recovered.. , . .• . , . 	
S '•, 	 . 1 .  ,.. 	 . 	. 	 . 	.. 	. 	.. 	:' 	..... 

These ordcrs will be applicu6lc Inutalis tnu(a.ndis fir' z'cu1ating the claims of 
ds Special (Duty) AJIo'.'aiic.whiicIi is payable 'on the analogy of Special (Duty) 

'Central. Govcrnriit Civiliaix cmployccs sci -vi&ig in tiw Aiduuian & 
r find 'Lu1ladwec1) Groups. of Islands. 

In their application to ci 1 1 1 Cc3  of indian Audit & Accounts Dcpartiiicnt, 
oçdcis iss'Cie. in co:iultatio:i WtU thâ Coniptroilcr and Auditor Gciieritl of India. 

	

' S 	 , 	 •. 	 , 	 ,. 	

. 

(N.P. Siugh) 
UnderSecretary to t1it Govcznxiient of India, 

iiiistuics/Depautincit s  of the Governmentof thdia, etc. 
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Points of DOUbtS 

I WhcU, SDA Will bo ndrni33jbIo to;. 

- 	(i) 	A peson belonqs to OUtrIde NE fleglon but posted an luSt 
appointment In the NE Region alter seieôtlon 

through difcct , ecruit,n011t based on tt, rncI 	on 	All 	India 	basis and  
COmIflo 	 aving a 

;u/contraljzed Sonlo(itylist and All 
India • 	 LbItj .. 

Aii!etrpioyo hallig horn NE 
Region &olotocj on tito basis 

of an All India Recrultmo 
Test anborio on 

• 
the Cenifailsod CdfefsejjcO. •hv1ng 	mon sonfoj 	 com and All India Transfer UbjJj 	on first 

APerspri belongs to 
NE Rcgi was lippolated us -i • Group C' or 0' cmpioyoolbasod on local (oClUIUfloslt When 1her were no cadre rules (or the post (prior to 

- grant of SDA vido MinIstry. ofFinance OM 

dtod 14,12,133 and 20.04,87 i cud with OM No.2001 4 /lwco-E 11(0) dn((j 01.1 2afl) 
but subsoquol,tly thu POStICadro Was 

C0nh:uilsJ with Co"11"Orl Sonjority LkUPsotruotiott/a1i India l°:a;us1,, LiahlIy Ok;, 	on his coflti,)ul, 	in Iho NE RojE Ihotiqli ho 
can bo transferred out to any pIac out 

	

Ron havjn All I 	 lde  

(iv) 	A li CIrwIOyec 
having r COmmon API Indii seriority/Alg 

India.....:ansfcr LibIliiy belongs ito 
NE Rcion and 

posted Outidc NE Region wiwth, ho 
will be eligible for SD if poSted/transferred to NE Ho Oft 	 - 

An wnploye 	having A ll India T150 Liability CoilIl t°n All India sonot ity hailing ipIn NE Regio, posted to NE Regl 	initially but 5ubseuctitiy 
transiclrod out of NE fejipn and rO.repotecI to NE Regjnu 	

- 
(vi) 	Ti) 	Mt 	fl,, 	-, _ 

WhaUit SDA will be adnhIsslbio or not 

No 

No 	' 

No 

Yes 

Yes 

/ 

A 

v 	PeI1(titure, vithi tllOjq ho 	lii case tim ci riployco hailing from NE 
I No.1 l(3)/51IJ(B) 

dated 7%D.97 have clailtied that a flcçjio,j Is posted Initially wlthI NE Region rner clause in th aPpoJrIlmon( 
ordtr to Elm Of(oct that hü is iot entitled to SDA till 

ho is 
1 I 1h 	

pero,i concprnc.d is liable to be tiii&g tranysferfed out 
0 that Regio, arid re- 

I 
tlhere in India doos riot make him elkjiljo for the 

posted again. grant of Spe;i Duty 
Allowu,1c0 Detoiuil,10tj1,11 of the I ads flisSIblIlly of the SDA to any Centrat (3dVetfIi1)(,01 

Civjljati ern;)Ioyce having all India I'an,, Liability will 
be by applying the criteria (a) wheU)cr rOciuItiiiciit to • the S6fico/(drC/po4.t has been mado 

on An India basis and (b) Whthi P(Oiflbtion Is also 
du10 On Illo bash 	of All India CO MIi.ion 6fliori1y: for tire 

rv:cc/0p0 as a whole. Bd on the above ciitsiuj 	all fIripIoye 	recrud on the All Ii dia b;u • 	and having n common, Suttiority list on All It dia bais 
lo p on rotion etc. or oligl&lo For tire Jrunt of SDA 

of tire (act that Ihe employee ImlIs from 
N iejlo or Posted t NEUegjoft iOtfl osiLid the 

H 	• 	 .. 

.' 	M 	 • -. 
• 	1i •  • - 	 • - :•, . 	•-• • • 

I 	 - 
- 	l 

t.  

tt-•_' --- 
' 

-, 41 
4' .•,4•' 	-• -j-. 	7 L 	- 

. - 	--• 	 - -. 

• . 	-•,• 	• 	S 
1 	 - 	S. 

r - 
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-. 	- 
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I S  

f; 	Poiiit ol Doub1 	 . / 
	Whutlitir SL)A will be adi;i;SibIe or not 

	

A'ht hOUId tie thu liOlfl for payment of SOA I.U. cii 	IL 11115 UllCidy tmuii clai iliud l)y Mu1 tlinl sm 

tuUiiUrig the ciithrla of AU India RoctuitmoliL 
Test  F. inure ciausu In tho uppolntrnunt omdor 

promotiOn bo&od on AU India common sonioiV I tcgatdlng All Imidia 'I rzrnlor LbllitY dOes I 

	

having been satisfied are all the crnptoyCCS llibl 
	not rirako an employee cflgibto for ymant of

SDA 
rthcoiSDA?___ .  

Whether the payment made to some emplOY:3 The amount already paid 'On nCCOW)t of 

L 	hailing from NE Region arid posted in NE Region b 
	Special Duty Allowance to the ineligible 

recovered alter 20.9,4 i.e. the d a te qf cis1oi'oMhO poi5ons not qualilynig the critelia on or 

KonbiC Supmutiw Cout and/or 
wliolhcr the paymnoilt IbeToro 5.10.2001, which is the data of 

of SDA should be allowed to alt employees InclUdtflti judcjomel%t 
of the Supreme Coumt, wtU be 

those haillnc from NE Region with effect from the date walod. 
of their appoitltlflCi1t If they have All IndIa Imatuiter 
Liability and ae promoted on the baslOf All lndi 

I 	
Common Seniority List. 	 .' 	

. 

roçp.Lq 	A copy Of MoF OM 

	

I 	' 	No.11(5)I97E.U() dated 29.5,02 Issued 

by the Govt. based on Supieme Court 
judgernont dated 5.10.01 is elsa enclosed 
for liiformiatiun and fumthcr necessarY 

action. 

to 
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GOVERNMET OF INDIA : MINISTRY OF FINE 
OFFICE' OF THE REGXONAL... bIREC)R : N1TIONAL SAVINGS 

ASSAN REGION 'R.G.BDRUAH ROAD GUWAHATI 

RELEASE ORDER 

to enable hitti to report at the new place of posting 0  
from his duties from this -department w.e0f 213.2005 (A.N.) 

group '8ff1cia1 in the 0/0 the Additional COmmissioner. 
(P&V),Custorns and Central Excise, Shillong, he is relved 

Conequent upon redeployment of the foiowing 

	

Si. no 0  Name 	 Post & Place of post in 

Shri.P.g.Kaljta. 	. 	Inspector. 

Additional COniseioner.(p&V) 
Customs and Ceflt•.ra]. •iS5. D  
Shillong. 

He is directed to report to the Additional 
CóWñ%i8sjoner(p&1fl, Customa and Central Excise, shiltong. 

r R 
	

'Director, i/e 
Natidnal Savings, 

Cuwahatj.24 

Memb no.'-1 '/l/ASMJNSVgedep1oy/O3 Dated:21.3.2005 
Cop to s 

Dy.Regiona]. Director, N.S, 
DibugrW' for' "inthrmation and necesary action. 

	

' 	

. 

	

 

2.Tbe Additionlcommissjonet,(p&v) 	

. 

Customs and 
	

I. 

Central Excise MreUo Compound' 9  M.G.fload, shillong for 
faur of infort'joi", rt' their endrbsement. no.C.. II ( 32')j/'r.11/200449046.,50 dtd:1l'.3 0 2005, along with acopy of hist L.P.0 and Service eook 

3.The Under Secretary, Ministry of Flnaneecovt, of 
India Budget Division s  New Delhi for fav. of information 

	

w.r.t tir l °et.no.2/2/2003/NS...I dtd7/6/o' 	0 

Contdd.0..2/., 0  

1 ' 	

.••'•• 

0 	 ' 

0 * 

., 

0*... 	 0• 

- 	_.7 • 
0 '  -.• 	 0 	 0. 



(2) 

• 	 / 

• .4•  theUEder'Secretary D  Ministryof Personal, Public Grievances 
andensiosDekar4menof Personal & 1'raining, Lok Nayak Bhavan 
Kha Mat 	Ne elhi 110003 for fav. of information w.r0t 
the 	no w  4/11/200 3.C3.III dtds 26 5.2004 .................................. 

V 	 •0 

5. Ihe Dy.Nationa]. Savings Commissioner. N.S.X, Nagpur for I 
 kj 	 Law 	informthion' .r.t their let, no. 4618 — 14/HRD/8.2/2004 

• • 	dtt916004 	 , 	, 	 . 

- 

60 rbe' Pay and Accounts Off icer N. S, Nagpt' for fay. of 
i.nformatió 

Se  seno 
, . 	 .... 	 ,. . Deputy Regl4rnal. Director, i/c 

ti: . . 
•: • , 	 , 

Natioal 'savings,'. I 	i 
Guua hat 1-2 4 
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• .. 	. 

.s. 	. 	 , 
• ... 	 . 	 , 	 , 

0 

	

/; 	 i. 

	

.. 	
.5 	 . 	, I  

I  
: • ,/..)' . ' • 	 • 	 S.  

, 	•, . 

rt 
i 	511 

I I * 

It 

. I 	 , • . S 	 - 

. 
• / 

I1 . .'. . • 	. 	. / 	5, 	.5 
. 	 '• . 	 . 

" /. 
.5. 

l 	.'I 	 . 	. 
. 	I. 	'. 	 . 	5 

. 	S. 	•_ 
5 	 5' ,, . 	 - , 

.• ,., 

4 .1 . S  . 	. 	
S •, 	'• 	' 

.I S  
I 

•S 	
. 

I •  .. 	
.. . 	 . 	• 

• 	
5 / . 	''5- 

. 	. 
/ 	

I 

• I ..]. 	S... 	.. I 
3/ 

Is •j 

........ 
/.,- 

I  
. 	 . 	. 	•• 	, 	-, 	. 

. 	 .. .. . 	
. 

,I• 
s 	4fs 

/ I 
. 

I 4. 	•'l' 1.5 4.5 	' 

/ S . 	.., . - 	., 	

• / 	. 	. 	 . . 
, ''5 ..- 

It 
 I - 

. 	• 	-.;. 	'•/. 

II 
I . . 

S. 
. 	 'a . 	: • 	: 

*15  55i/ 15  

* 

- . .4.- 

. 
. 	. ...,_ 	• 	. 

-. 

: 

I - 

5. 	•5__' - .5 
5 •-S__'4. 	5/ * 

S 	
•' 

- -• 
- -. 

•\-sj' 	I 



—-'- 2 
. 	 LAST AY CERTCTj 

See Rules 11 (4) and 00 of Ge/,'a/ 	ver Jeni ilccowii, Recipt5 &.Payne,izs Rules, 1 983] 
J. Last Pay Certificate of rWSjM 	PR 	 eaion1 flirôr - 

01 Mnustry/ 
pro- ceding on.... 	Rptoyen't 

2. 	/lic hasbcn pd Up tO and at the folJwj 	ri_.ShU 	be pai 	 Mrcb on 
'ntillernenz 	 (Mrth1y) upto 2 1 	3OS u 	 April/C' 

Rs. 
2.. 	ly 	 4Z75OQ •.. 296400 3., PA 	.• 	

, i31OO 	•. CCA 12 4kO 
' 20O0O 1300 . 
SoDAe 	.1641'O0 ''. - 111200 6. HRA 	':: . 

Deducijo,: 	' 
A,noung 

I.JacorncT 	 .,. ... 
. 	

. 

2 GPF Subs 
100000 3.GPFAdv. .. 	 . 	... 

-. 	4.'FeStiyálAdv.  .•. 	... 
,.. 

220400 

MCA/OMCA/Cycic Adv. ... 	... 

.•. 

6.l1BA ... 
... 	... 

7 CGEGis (_ont ,, 

l-. 
I 	8.'LIcen6iF 	. 	 ... 	.•• . •.. 60403 

I 	.i. - ;•' 
9:CG1-isCont 	 ... 	... 

.;:J9.pj., 	 / 
... 	... 

___ 
.., 	. 

... 	.... ... 
Go 

/FLr Pi ACCOIIIIt No Pk0,N/ZW/Lj22 	is . 	...• maintained by 	 ,Sottti 
. 	 ..:.,.- 	.. 

L
'HSite mddc aver char,e of the office/post of 	Re1ijve,j o 	21 	C Afterzcjj 	) on ih 	lorenoon/afternoon of 

g 
• 5. Recovcrjs are to be made from the pay of tleqoveinmcnt. servant-as  detailed 

$ 
Qn•the:reverse. 

lie/She is also entitled to joining time for 	L ............................. ......... days.: 
He/She has been sanctioned leave Precedingjoinig time .c..... 
*[Reduadan(_N01 priajedl  

dais. 

• 	9. Details for PLI recovery through pay bill. 
 

• 	''- 	e. 	 , I 	 ., • 	 •, 	\ 	I 

	

O. Details of Income Tax rccovc 	'tj datfro the bcgining'óf 	currét nanciLyear are nEed on the reverse. 	•' 	co 	v- 	
( 	 • Ih 

	

fl Service for thjrxc from 	01OOIj 1/ 	- 	71m03.'O5 	 (during 
his stay in this'ffic) has been verified. A copy of LPC hs beengiven to the Govenment servant. 

	

'( 	:.-J 	' 	. 	.....r--;• 	-. 	. 	,' 
I, 	• 	. 	I. 	

:...  

	

/ 	

Signature............. 

	

CUt 	gIoa Dre Date ....... .. J 
	 Designa:ionNatjoj 	nQaty itlia 

*Rel ates  to Insurance olicjcs financed from GPF. 

S  . . 
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13,0 1618 
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of rcoveiis  

I. 	
. 

A 	 • 	

I GPl• adpancc Rs 	
A - 	' 	

& wr 	 rccovtdl 
. 
u 

	

L 	h)staLuIul of k 4 

I , S i02001D 

	

II 	recveed ujt; 	re 'o 	 , 	iv 	 , 

	

. 	,. 	 . 	
. 

	

2 	ol Rs 	 arh 	t 	 3 i 	I 	 to be r(ov 	I i 
l\ 	C 

1nEaiments of Rs 2204400 	sc C 	
\ ! 	,• 	 • 	• 	• 	.. 	. 	 . 	. 	
\ 2 M(' 	 ne 	m 	

J 	I Is r()vbJ u 	 /  
Rs 	 it hnenis o r 
•. 	• 	 .. 	, 	

I. 

	

eeh 	
• 	 hs bcn 	uv ftd up 1() in 	

inSEa' 	zit of Rs 	
LI Rs 	

is to bI rccovcI in 	/ 	11 1StCLflILIItS of Ks 	
caLl1 1/ 3. House Building Adva,,ce: 

RS ...................................... /................. ... .... ......................... drawii in two/three iflstlfliets ol 
'

Rs 	 , Rs 	 /trid Rs 	 , rccovcia 	in insta!mnts of-Rs. L............................................./...., 	.................................................................... has beeii recovered J JL' 	 / up to 	 r 	rn 	/ 	Inetairnints of Rs 	 cah Ba1ance of Rs. ...... 
................................

7/.  
.......... is to b 	rccovcrc.j in 

....................................................... 
...... inStaIHICHIS of Rs 	 each plus mtercct 	Rs 

I 	, 	
/ 

.4. Pay Advance 

5 r A Adv4flCe 	/ 

• 2. 	. 	... 	.. 	 . 	. 

---. 

T

F Cont 	''CGEG!S ' Tax 	
lire argeRenarJcs 4'

y, 	 16903 (l)3 

June 	
6903 0QiCX)

I rJuly, 	
16903 03*.) 	6000 	 I Aug, 	
1690100 10O0!Oo 	 I Scp., 	
160300 1oo00 	6000 ,  Oct., 	

, 18431o0 	ZOQoo 	600 	 :. Nov., 	
1778800 10000ó 	600o 

 
Dec., , 	

177800 . 	 " 60O0 	70Q00O 	
,• 	•• ..i,Ji 

Jan 2005 	17780 	joo 	 70000 	 , I  
1778 

.309 J__' .  
Y&1O 	

0prj1, 	
dc th Pay & 

Supplied hYWAMYI)rrcHFPS 	Dii'vj. (itasijj For 	& 	tcr 164, R. K. Mu Red, Chru'iaj 

•0 	 .-. 	0 
• 0 	0 	 , 	S 	 . 	 .-.' .- 

-. 	- 

O 	'' 	 ." 	o 	': 	'1 	.. 	• 0 	 , 	:0:. 1 ,. 	 ...- 	' 

t 	e- .' 
Mt  ._. 	

1' % , .. 	I 



p -4 Lc 

••• 	. 	. 	. 	... 	1 

Irter1IorInaum uncier F.No.11(3)/2000 E.lI(B) dated 131h 
June2001 and No.l1(3)f95-E.II(B) dated j2th January,1996 of the Ministry of Finance, 
Department, of Expenditure, Govt. of India, New Delhi may kindly be referred to which clearly 
speak about the entitlement of the SDA(copy enclosed for ready reference). The last 
paragraph of the office memorandum under F.No. 11(3)/2000 E.11(B) dated New Delhi dated 
13th June 2001 clarifies the point of entitlement of the SDA to the officers belonging to the 
N.E. Region posted'in N.E. Region from outside the region. 

'Code "It is further clarified that there is no bar in eligibility of Special Duty Allowance for the 
officers belonging to th N.E. Region if they satisfy the criteria that their appointment in service 

I 
post is made on All India basis and the promotion is also done on the basis of All India Common 
Seniority. However, it will be admissible when they are posted from outside the region." 

••. 
mt of Scamps .ced  

................................... 
Yours faithfully, 

(P.R. Kalita) 
\' \nspector, central Excise 
'entral Excise Obrnmissionerate 

C. 

 I 
Dibrugarh Assam. 

w 
. The Secretary, Ministry of Finance (Gbl),New Dehi. 
. The Director, National Savings lnstitute, CGO complex, 4th Floor, Seminary Hills, 

440006 

I U 

0 
Copy for information and necessary.j 

ices I like to request you kindly to consider for 

Nag pur- 

To 
The Commissioner 
Cantral Excise 
Dibrugarh 
Assam. 

Madam, 

' 
!' 

-. 

:) 

• 	 :- , 
Sub:- Special Duty Allowance- regarding. 

With due respect and humble submission, I like to lay thefllowing facts for your kind perusal, 
favourable consideration and suitable action in the matter. 

That Madam, I have joined as Inspector, Central Excise on 23.03.2005 in the Central Excise r 	
Commissionerate Dibrugarh on transfer from NSO, Ministry of Finance (Govt. of India) 
redeployed by the Central surplus cell(DQPT) as per revised scheme for redeployment of 
surplus staff Rules,1989 under G.I. Dept. of Per. & Trg. O.M. No.1/18/88-CS.11l dated iSiAp ril 1989. 

That in my parent department i.e., NSa, I was a Group 'B' gazetted officer (in the post of Dy. 
Regional Director) and was posted out the N.E. Region to Kerela state in the year 1997. In 
the year 2001, I was transferred from Kerela to N.E. Region (Assam) and since then I am 

• enjoying the SDA (Special Duty Allowance) sanctioned by my authority as per provision of the 
existing CCS Rules till my transfer to the department of Central Excise, under Redeployment 
by DOPTnd it is vorth mentioning that my recruitment to the service/cadre/post had been 

	

d. 	made n All India basis and my promotion was also done on the basis of an all India common 
seniority list 

3  That Madam, in my LPC, from my parent department the entitlement of the SDA due to me 
-' was also clearly mentiond. But unfortunate that the SDA due to me has been stopped from 

the salary for April 2005 from your end without assigning any reason. 

. 	H. 	 And 

4. In this (flflflAi'tIrn th 	,..cc; 	 -. 

.o 
3. The RninnI flirr'*r.r 	 ........... - 	 ItIUIIdu ovings institute (Govt. of India), R.G. Barooah Raod, Uday / path, 
V. 

(. V /.o 
• 	 • 	(P. . Kalita) 

-Inspector, Central Excise 
'Central Excise Commissionerate 

(hr,frrh 
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lite Secretary lathe (]ovcnunciil of ,  India, 
,rvlinistiy of Finance. 	 .. 
I )epaiiincnt of I xpciiditi.irc, 
New Delhi. 

cjJI[(i't1ll)(' (.t'nunissiuii'i,(:enfraI 

11 W-1  

Dated DibiLigaill lite 	Lp /it of June, 2005 

Sub:- Special duty allowance -  reg 

OF 

Ref:- My letter dated Dibrugarh the 9 1h
May, 2005 adlissecl to the Comtnissioiier, 

Central Excisc, Dibtugarh. 

Sir/madam,. 
I .  

With due' deference and hilluble submission, 1 like 1(1 lay the fiillowiig1icis 11)1 ,  

mm ofyoui kind perusal, fivow abk considcm i hon and ci lit ible actioll pie ise 

• 	1 hat Sir/madin,, I hav& joined as Inspector, (effl nil I xcic, in the (enti;iI 
.1xcisb Cown )istoiietale, I )ibiugaiim, i\ssamn on 23.03.2005 OIl transfer fimll  

National Saviiigi Urganisaljt;im (Minidi'y (i Hnaiicc) nvt. of 111(1w, I )eplt. nt 
Leonomis Affairs, as tedep?oyed by the Central Surplus Cell (DOPI) as per 
revised scheme for redepioynieiit of swpliis stall Rules, 1989 widet G.J. 

No:- 1/f R/R-CS, TI I dated 01 .01. t 9R9. 

2. . 	If is worth iiictitiomng that as per (he Revicd S(l)eme for P.edpk'tiiffl of 
Swplus Staff Rules, 1989, under (LI. Depil. of I'er. & fig. O.M. No:-
1/18/88-Cs.ffl dated 01.04.199, the surplus employee who is pCrn}ane!i( is 
treated to have been aI ) I )onited I y tiansii, 
Para 11.2 code "As at l) 1 cseIit the surplus Cfl1j)TUVLCM will he treated to have 
been appomcd by translr in public interest in (lie niaucr of admissibility of 
.Ioniing lime, Joining Inne pay and lranskr I. A. (UI IlloVilig tO the fleW l)O.S( 
located in a Central (Joy. Depu". 
Para 11.4 code " In other serviec mattcis, they will be treated as ilppoillted by 
transfer". 

3. That in my pat:et. Dept.t. i.e N.S.O., Iwas a group 	gazetted ollicer (in the 
post of Deputy Regional Director) and was Pote(I out to Ketala region from 
N.E. region being f.)iOfllOtcd 011 the basis of All tlinhia Cotiitiioii Seniority. Ii is 
worth mentioning (hat my recruitment to Ilic crvice/ca(lI'cf1)ost had hccu made 
on All bidIA basis. 

C e  

• 	 wis ti'aiisfeii'ed horn Kemala Jegion to N.E. region (Assam) by the 
\huties of my p ii cut J)epit (N () ) in 2001 And (ii it 'ince my Ii ansici 
Armf

)v

crala region to N.E. legion (Assairl) in 2001, 1 am enjoying the SpeiaI 
Dutyj 	ance (S.D.,) till l'have oinc(1 Ilic Ccnii:iI Excise I )cparinicn oh 

And (hat, from the month of April, 2005, 1 have not been paid my due 
 my aulhoiities of time Central Excise Co1fhthIi.ssiwIe,iie Dilnu,iail,. 

that. in my I .. f'.C. (I ast pay (cilificatc) fioiu my parent I )cptt. 	the 
enlitleincut of the S.I). A. due to mc was also cicaily IllenhJoiiccI. 

iliat iii this Coimeetloji (lie O.M. under ENo:- 11 (3)/2000-E. 11(B) dated 1 3. 
V 	 0:2001 and .F.No:-' I 1(3)195-13.11(13) dated I 2-hi-i 996 of the Ministry of 

Finance, Deptf. ol' I xpciidituic, (ovt. of' In(Iia tcv—I )clhii iii:i' kiiidlv he 
rie(1 to wliieli clearly speak. ;mbotmt iimv enhitk':i 	. oF miiv 5.1 ).A. 1 lie last 

I 
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paIaLI:tplI ni (: (),I. niuler INn:- eil Nei 	I )Hli 	(lie Ji.IIIC, 	2001 	eiifies 	(lie 	t)niii( 	ul 	11t 	eiiuii( 	( 	( lie 	I) •\ 	In 	(he hcloii;irig In (he N N. IC juii jiu(ed iii N. N. ieh ii 	iii oiiiil: Ili 	N. N. 

Code "Jt LS liii her elaijfjeil (hal lie is no h;ft in eIjjlhIh 	nJ 	I )\ ofhccrs I)Clo:ipin1 In N.F. reiiinn i[Iliev afisf 	the ciii:ija that their in SCr\icer'pi)s( is made on All India 	asis and the 	i L)Iii)lR1li is also doi 	n basis of AU India (oflinloji Sehujt. 	I Io%wvcI, it 	ill lie ;i(hIlIisihL 	lien Ilir ate I)otfc(l liHu1 (iii ide (he Ici()n 
And it iS \VOjth II 1 CII(iozlinp 

that alt (lie alwvc icqtiiieil CIiieiia,s vcuc lisltilk'd my ease. And that yu 	In- 	vill delinitcft ;j'cit. that 	111( 	In jjlv iedep1oyejnet On Ii ansfer basis liulti lily a 	 L 	I h 	IlL Cell (I).().i'I) in the lower piist of lii(uf,i 	in Iii 	entil Ix:is: l}epu 
{ 	ii • 	. - 	

.e 	I 	 (Icprivc(I Ion 	cIIin 	(lic : 	A 'iel was :ils clearly 	mentioned 	in 	the 	I asl 	I'av 	('cm (itieae 	h 	ilic 	NI;iftvii:tl 	•ivtl1)s OugalIisa(jo (R 	ional I )irceIoj -ate N.S. ).. tiiIvaha(i Assail,) 
:1's 

I c 	 7. 	'Piscied to my Con Uli1SSj0çj, Cciii ial I .\CjS:, I )ihiugarli hrougti the letter Cited above under rcft,ericc on time rnnI(cr on fl9-U5-?() 
°pk.s to you and officr. But llilIbjli,jiafe that I hvc not 

yet received any repl' Itnifl aii' Collie, 

Undci -  (lie aI)OYC Lids and CiC(ItIISt,i 	a Lt uiii;iiile ;iii<I StiiI;tl,Ic action is highly solicited as early as possihlc (Foul 
your lflagn:iiiiiiiiitis ;elll being (lie COiieCI ned aulllurj(5 

Issuinp (lie ciicula, s tInted 1 .()-2oj and (Lftcd 1 2-1)1 - 1996 iner1Iiorl((I 
above and for which act of \vur ki1iiJ1i•s I shalt 

rc;11;1j11 cvci giateiI.if to ou SiiiMad;uim. 

1: 	hnekjstii•c 	1. 	
Copy of (lie tcPrescn(a(ii i daicd 09-O-2t 

•2. 	Copy of the I gist Pay (TCIIIIiCaIC 

\t1tir 1aUhiiiIl; 

HR 
(P. . 

tNSPJci()R (1NI R AL 
CENIi 	EXCi 	C011II*J;pl-  F 

Copy for favour áf mfornticj,•1 and flCGcssai' action to 

TI mc CJiaiijimaim & Special SCCJe(aiy Central J3oaid of Ljsc & ( 115(ol)is RL 	1 Norili 13 lock, New 1)cfhj -- I 1 0002. 
1 he iSccrcay, Ministi-y ol Finnn, 1.)epU. ol Revenue Noili flliek, New DcThi -- 110002 
The Dirct, De 1 t. of Pcrsofl & liainiim Lok Nayak Hhavaii, New l)cllii  

	

-- 110003. 
4. 	

The Sccrctay to the Govt. of India, Minjst,; of Finance lkptt of 
Lpcndjiu, -c, Nc' 1.)cIIjj. 
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The Secretary to the Govcnjinc1t of India, 
Ministry of Finance, 

p 	of 
1uv J)uUji,, 

4t 

• (Through proper channel) 

Dated Jorhat the 30th SeptJ2005 

Subject:. 

Ref. :- My letter dated Dibiiigfi the 24 th  June 2005 addre e'i to you (through proper channel) and Coiës endorsed to others. 

Sirfrvlaciaui, 

With due deferece and humble submi 	I like to ste that the thonth'afread elapsed and 1 have neither received my due Special Duty AUowax nor receive
-J any clarificaij from any Coiner in the matter. 

Ij il  

• I 
*ould therefore, request your rnagnanirc self to allow me to take 

help of the Ho'nble '. ' iigl.iCou - 
 at Guwah Ii for legal justice in the matter. •:,-)I 	.11 

400 

- 	I 

R Kali) 
Inspector, Service Tax Cell, 
Central Exc, Joat Divisjoix  S 	
Jothat 785001, Assam 
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Copy br favour of infoim_aton and necessary action in advance to 
:- 

The 
Secrcxy to the Govt. of India, Ministry of Finance, DeptL Of Expenditure, Noji thock, 

It 

Nev/1)elhj 	 / 

• 	INSURED
r;:y• 4

. r ut of S&p- ai 
	 (P R Kalita) r J 

It  •nspector, Service Tax Ccli, 
entrnj Excise, Jorht DIVISIOII 

Jorhat - 785001, Assam 
I rat 
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